


Item No.2
Mutkesh Kumar vs. Sanjay Singl

CC Na, 1296272018
PS: Mari Nagsr

Farlier all the matters were adjourned en-hloc pursusnt to the directions
passed by the Hon®ble Wigh Court of Delli from time to time amid look-down,
Now, vide office order no. 20/DIC2020 dated 30,07.2020, District Courts

have been directed to ke up all the cases listed before them through
videoconferencing except the cuses wherein evidence is (o be recorded.

22.092020

Present: None lor the complainam

Court is convened through VAC (CISCO WEBEX) from resilence office.
File perused.

Perusal of the file reveals that matter is a1 the stage ol arguments on the application
filed under section 156(3) CrPC, however, nooe has jolned the procesdings on
behalf of the complainant; Therefore, the matter stands adioumed for 27012021




em No.l i
State vi. Manoj & Vishat
FIR No. 31972020

ps: Hnmﬂﬂ
Ufsec. 379/41 17386 [PC

Earlier all the matters were adjonrned en-bloe puesuunt 1o the directions
passed by the Hon'ble High Conrt of Delhi frons time to tine amid loek-down,
Now, vide office order no. /DHC020 duted 30072020, Distriet Courts
have been directed to take up all the cases listed before them through
videoconlerenciog except the cases whereln evidence is (o be recorded.

22092020

Present: Learned APP for the State throygh VIC

Accused persons not produced from ¢

File perused.

Jail Superintendent is directed w produce the accused persons on 07 102020
fiulling which adverse order shall be agalnst him.
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Mem No,i4
Stnte vy, Rujerder Ningh

FIR No 862018
PS: Mk

Earlier all the matters were adjourned en-bloe e
passed by the Hon'ble High Court of Delli from lliu to time -mm’i::nm
Now, vide office order no, 26/D1C2020 dated 30072020, District Courts
have been divected 1o ke up all the cnses listed befard them: thire agh
videoconferencing except the cases wherein evidence is 1 be recorded.

22.09.2020

Present: Learned APP for the Stle throtgh V/C
None for the accused

Conrt i co d trroug)

File perused.

Perusal of the file reveals that matter 15 al the stage of P therefore, matier stamds
adjoumed in view of the above mentioned office order.

Put ypoon 27,01 2021 {or PIL
















